COURT-|

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

IA NOS. 53, 54 & 57 OF 2019
IN
DFR NO. 158 OF 2019

Dated: 21°% January, 2019

Present: Hon’ble Mrs. Justice Manjula Chellur, Chairperson
Hon’ble Mr. S.D. Dubey, Technical Member

In the matter of:

GRIDCO Limited .... Appellant(s)
Versus

GMR Kamalanga Energy Limited & Ors. .... Respondent(s)

Counsel for the Appellant(s) : Mr. R.K.Mehta

Ms. Himanshi Andley
Counsel for the Respondent(s) Mr. Vishrov Mukherjee for R-1
Ms.Poorvi Saigal

Ms. Anushree Bardhan
Mr. Pulkit Agrwal

ORDER

IA NO. 53 OF 2019
(Appln. for leave to appeal)

We have heard learned counsel for the appellant as well as learned
counsel for the respondent. For the reasons set out in the application, leave to

appeal is granted. Application is disposed of.



IA NOs. 54 & 57 OF 2019

(Applns. for condonation of delay & impleadment)

Issue notice to the Respondents returnable on 07.02.20109.
Mr.Vishrov Mukherjee takes notice on behalf of Respondent No.1 and
seeks ten days time to file reply/objections to these applications. He may
file the same on or before 29.01.2019 with advance copy to the other side.
Thereatfter, rejoinder may be filed on or before 06.02.2019 with advance
copy to the other side. Dasti, in addition, is permitted.

The Respondent also raises an objection as to the maintainability of
the appeal. The said question is kept open.

List the matter on 07.02.20109.

(S.D. Dubey) (Justice Manjula Chellur)
Technical Member Chairperson
ts/vg



